
*Civil Court of Greater Bombay through its order dated October 27, 2020 has stayed the
change of registered address of Corporate Debtor to Ground Floor, Mangal Simran, Off
Turner Road. 20th Road, Bandra West, Mumbai - 400050
Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Talwalkars Healthclubs 
Limited on March 9, 2021
The creditors of Talwalkars Healthclubs Limited, are hereby called upon to submit their
claims with proof on or before March 29, 2021 to the interim resolution professional at the 
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All 
other creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA. 
Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional 	: 	 Saurabh Kumar Tikmani
Date and Place 	 : 	 Mumbai, March 17, 2021

RELEVANT PARTICULARS
1 Name of corporate debtor Talwalkars Healthclubs Limited
2. Date of incorporation of corporate 

debtor
April 23, 2016

3. Authority under which corporate 
debtor is incorporated / 
registered

RoC – Mumbai

4. Corporate Identity No. / Limited 
Liability Identification No. of 
corporate debtor

U93090MH2016PLC280127

5. Address of the registered office 
and principal office (if any) of 
corporate debtor

801/813 Mahalaxmi Chambers, 22 Bhulabhai Desai 
Road, Mumbai-400026*

6. Insolvency commencement date 
in respect of corporate debtor

March 9, 2021

7. Estimated date of closure of 
insolvency resolution process

September 5, 2021

8. Name and registration number of 
the insolvency professional acting 
as interim resolution professional

Saurabh Kumar Tikmani
IP Registration no. IBBI/IPA-001/IP-
P00559/2017-2018/10989

9. Address and e-mail of the interim 
resolution professional, as 
registered with the Board

KPMG Restructuring Services LLP,
1st Floor, Lodha Excelus, Apollo Mills Compound, 
N M Joshi Marg, Mahalaxmi, Mumbai – 400011, 
India. saurabhtikmani@kpmg.com

10. Address and e-mail to be used for 
correspondence with the interim 
resolution professional 

KPMG Restructuring Services LLP,
1st Floor, Lodha Excelus, Apollo Mills Compound, 
N M Joshi Marg, Mahalaxmi, Mumbai – 400011, 
India. IRPTHL@kpmg.com 

11. Last date for submission of claims March 29, 2021
12. Classes of creditors, if any, under 

clause (b) of sub-section (6A) 
of section 21, ascertained by the 
interim resolution professional

Not Applicable

13. Names of Insolvency Professionals 
identified to act as Authorised 
Representative of creditors in a 
class (Three names for each class)

Not Applicable

14. (a) Relevant Forms and 
(b) Details of authorized 
representatives are available at: 

Web link:
https://www.ibbi.gov.in/home/downloads
Physical Address: As mentioned in Item No. 10

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution 
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TALWALKARS HEALTHCLUBS LIMITED
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T E NARASIMHAN 
Chennai, 16 March 

In 2019, the government announced 
the merger of 10 of its banks into four. 
These included Oriental Bank of 

Commerce and United Bank of India with 
Punjab National Bank (PNB), Andhra 
Bank and Corporation Bank with Union 
Bank of India, Syndicate Bank with 
Canara Bank, and Allahabad Bank with 
the Indian Bank. 

Of these, the latter was a particular chal-
lenge for three reasons. First, unlike the 
other mergers, Allahabad Bank and Indian 
Bank were of roughly the same size (see 
chart). Second, the merger involved mid-
sized banks rather than smaller banks 
merging with larger ones in the other three 
cases. And third, where the other mergers 
involved banks in the same region with 
similar work cultures, Allahabad Bank was 
headquartered in Kolkata and Indian Bank 
in Chennai. 

The widely differing cultures were evi-
dent in the staffing. Though Allahabad 
Bank was slightly smaller in terms of busi-
ness, it had many more people — 3,169 
branches and 23,210 staffers, compared to 
Indian Bank’s 2,834 branches and 19,604 
employees. The merger was complicated 
by the fact that the government had not 
allowed post-merger lay-offs for any of the 
banks under this process. 

Also, Indian Bank, the anchor bank in 
this merger, is traditionally considered a 
conservative bank. But it had been prof-
itable. In 2018-19, it made a profit of ~321.92 
crore and its net non-performing assets 
(NPAs) stood at 3.75 per cent. Allahabad 
Bank, on the other hand, was considered 
a “zombie” bank, racking up losses of 
~8,334 crore in 2018-19 and with net NPAs 
of 5.22 per cent. 

Yet, a year later, the merger has shifted 
Indian Bank from ninth to seventh largest 
public sector bank and it is considered one 
of the success stories for its seamless merg-
er, growing its business from about ~8 tril-
lion to ~9.1 trillion at the end of December 
2020. Last month, a report from ICICI 
Direct said Indian Bank has shown an 
encouraging performance considering the 
current situation and it remains positive 
on the relative performance of the bank. 

Initially, for Padmaja Chunduru, MD 
and CEO of the bank, and her team that 
led the amalgamation, the prospect of 
merger was a nightmare. The fact that 
a mid-level shake-up was due in 2020 
with over ten general managers slated 
for retirement, when the amalgamation 
was underway, added to the strain. And 
then, there was the Covid-19 pandemic 
to contend with. 

With the average age of employees 
below 40, Chunduru said she decided to 
give top priority to the HR integration. 
She conducted six town hall meetings 

over the year and sought to convey the 
message that a merger would provide bet-
ter opportunities for growth. Chunduru 
focused on the fact that Allahabad Bank 
expanded the bank’s southern footprint 
to east and north India. 

To back this up, she fast-tracked pro-
motions and transfers. For example, 
Mamta Kulkarni, an Allahabad Bank man-
ager in Bihar, was promoted to zonal man-
ager of Indian Bank’s Ernakulum branch, 
a position that would have taken two years 
in the ordinary course. Dheeraj Bhatia was 
promoted from assistant manager of 
Allahabad Bank’s Jabalpur office to head 
of the Inspection Centre in Delhi, a transfer 
he had needed for personal reasons. 

All told, 2,000 staff members were repo-
sitioned as part of an amalgamation 
process and only 94 employees opted for 
VRS, which is also a routine number and 
not because of the amalgamation. 

Overall, Indian Bank has rationalised 
just 180 branches, far fewer than its peer 
banks undergoing mergers (see table). 
Another 70 branches have been identified 
for closure over the next six to nine months. 

After assuring job security, the man-
agement turned to skilling and identify-
ing synergies under the “Project Sangam”, 
diplomatically named after the conflu-
ence of the holy rivers at Allahabad. To 
cope with the sensitive issue of culture 
clashes, the bank conducted a “culture 
survey” with the help of consulting firm 
Deloitte in which more than 15,000 
employees participated. 

The survey revealed surprisingly strong 
alignments between the culture practices 
of both banks. This complementarity made 
the integration of branch networks and 
improvements in asset quality relatively 
easy. So decisions on the technology plat-
forms to be used in the merged entity were 
taken quite quickly with the technology 
partner Tata Consultancy Services, and the 
leadership team worked to address all 
interface issues in systems, processes, 
structure and people. 

Common workshops were also con-
ducted for both sets of zonal managers at 
Lucknow, Kolkata and Chennai pre-amal-
gamation. The sessions covered team 
building, integration challenges under HR, 
IT and other areas, communication and 
leadership skills. 

A leadership development programme 
was conducted with around 400 mid-level 
executives to identify and build leadership 
capabilities. 

Down the ranks, 14 aspiration work-
shops were conducted with around 180 
participants from corporate office and 
field to discuss the bank’s strategy going 
forward. The bank also introduced the 
“buddy branch” concept. These buddy 
branches (of Indian Bank) were mapped 
to former Allahabad Bank branches to 
provide technology support and the man-
agers of each were often deputed to each 
other’s branches. 

There were many other processes that 
contributed to the seamless merger but the 
focus on HR ensured that the critical culture 
mismatch was addressed early. This, says 
Astha Daga of Anand Rathi Securities, has 
ensured that the bulked-up Indian Bank is 
in a position to compete more effectively 
and take on loans of bigger ticket size.

ANDY MUKHERJEE 
16 March 

Contradictory statements and media leaks 
are making it imp ossible to get a handle on 
India’s soon-to-be-unveiled cryptocurrency 
policy. The uncertainty is throwing young 
blockchain firms and programmers into a 
paroxysm of anxiety: Should they leave or 
stay? If they hang back, should they do 
something else with their lives? 

On Sunday, the global crypto industry 
heaved a sigh of relief when Finance Min -
ister Nirmala Sitharaman categorically ruled 
out a much-feared blanket ban, promising 
to allow a window for people “to do certain 
experiments” using distributed led ger tech-
nologies, Bitcoin and other virtual curren-
cies, she said at an India Today conclave. 

But before the ink could dry on the con-
gratulatory press releases from entrepren -
eurs, Reuters cited an official with knowl-
edge of the plan as saying that the new law 
will “criminalise possession, issu ance, min-
ing, trading and transferring crypto-assets”. 

That will be nothing short of a second 
existential crisis in three years. India’s crypto 
evangelists fought a brave legal fight — a 
couple of them even went behind bars for a 
short while — against the monetary author-
ity’s 2018 diktat to banks, telling them not 
to allow anyone dealing in digital assets to 
operate an account. Last year, the nascent 
blockchain industry won when the coun-
try’s highest court set aside the Reserve Bank 
of India’s order. 

Optimism started to rebuild, and surging 
Bitcoin prices began to lure millennials. 
When it comes to transferring Bitcoin and 
other digital assets, India is of late providing 
more volume than China on popular peer-
to-peer platforms. 

The risk that India would hit back with a 
law to make criminals out of crypto pro f e  s -
sionals and inves tors was always present. So 
practi tioners tried to ed u cate policy makers, 
appealing for sensible regulation st a rting 
with definitions for what is a utility token, 
which digital asset is to be viewed as a secu-

rity, and which is to be treated as a currency. 
The trouble is with bureaucrats. They 

say they want block chain, but not crypto -
currencies. It’s as silly as wanting airports 
with duty-free shops but no flights. From 
the Reuters story, it doesn’t appear that the 
final regulation will be much different from 
what a draft bill had recommended in 2019. 
A government panel report, 
which had provided the backdrop 
for the draft legislation, said 
authorities would be fine with 
distributed ledger technologies 
for delivery of any services, or 
“for creating value”, without 
involving cryptocurrencies “for 
making or receiving payment”. 

Such a dich o tomy will be 
messy in pract ice. Take interna-
tional money transfers, where 
costs pile up be c ause of payment 
messages that have to laboriously 
jump national borders by using 
correspondent banks. To provide 
value, the service provi der will 
need to employ virtual payment 
tokens. India, the largest recipi-
ent of overseas remittances, 
won’t want to miss out. 

To see where India might be going with 
its policy flip-flops, consider something else 
Sitha raman said at the conclave. A lot of the 
experiments that fintech firms are doing in 
block chain, she said, will be taken up “in a 

big way” in the offshore financial centre in 
Gift City in Gujarat, Prime Minister Naren -
dra Modi’s home state. A startup meet is 
planned there, she said. 

Now, it may be an excellent idea to fill 
up a ghost town with 20-something progra -
mmers since 40-something Mumbai ba n -
kers won’t go there. Perhaps even the code 
writers don’t have to leave behind the city 
lights of Bengaluru and Hyderabad and 
head for the boondocks. As long as resident 
Indian investors are allowed to freely park 
in Gift City some of the $250,000 they’re 
permitted to take overseas annually, the off-
shore centre could in theory channel some 
dollar liquidity to the crypto industry. The 
domestic banking system will steer clear of 
crypto. The central bank’s sway over the 
rupee would remain intact. 

Such a compromise solution will leave 
the blockchain industry cold. Yes, there’ll 
be a sandbox for local fintech to play and 
learn. But there will be no pathway for enter-
prises to grow into mature businesses. That’s 
be c ause when they want to gradua te from 
segregated dollar acc o unts and enter the 
main stream of the domestic economy, 
they’ll bump up against the crypto ban — if 
there’s one in place. 

Today, the popular person-to-person 
payment choice is Bitcoin, which isn’t sur-

prising given its $60,000 price 
tag. After Beijing rolls out its dig-
ital yuan in 2022, even the e-CNY 
could gain international accept-
ance as a means of payment and 
store of value. Rather than com-
plain then about Chinese incur-
sions in India’s monetary sove -
reignty, New Delhi should enact 
a practical crypto law now. 

A regulatory sandbox in 
Mumbai, where most of India’s 
financial industry resides, 
would give the authorities 
ideas for designing a smart 
official paperless currency. If 
they adopt a draconian law out 
of a fear of money laundering 
or loss of control on the capital 
account, transactions will sim-

ply go underground. Nobody is asking 
New Delhi to make Bitcoin legal tender or 
accept tax payments in it. Just a little tol-
erance of cryptocurrencies will be enough. 

Bloomberg

Banking on a merger
How the amalgamation between Indian Bank 
and Allahabad Bank proved an unlikely success

What’s India’s beef 
with Bitcoin, really?

The comparison is odious, but it best 
explains the situation. The concept of an 
independent director (ID) is like a fishbone, 
stuck in the throat, which cannot be easily 
swallowed or spat out. Unlike in the case of 
the fishbone, where the intent to deal with 
it swiftly is unambiguous, the case of the 
ID is shrouded in confusion and avoidable 
complexity. 

One way that has been found to deal 
with the problem of the ID is to put out yet 
another paper for consultation. The arm-
chair commentariat, with their feet firmly 
in their mouth, will then pronounce on 
matters of which they neither have had, 
nor are likely to have, first-hand experience. 
In this process, the ID has become one of 
the favourite punching bags of the 
Regulator, the reader and the reviewer alike. 

The Securities and Exchange Board of 
India’s (Sebi’s) latest consultation paper (the 
Paper) addresses many matters from birth 
(appointment) to death (resignation or 
removal) of IDs. What it mercifully does not 
attempt to hold forth on is what happens 
between birth and death, namely, how they 
conduct themselves in the universe of the 
boardroom. 

The Paper starts with yet another 
attempt to define the concept of ID. The 
specific provisions that are sought to be 
added in the present Paper relate to the 
restrictions sought to be imposed on Key 
Managerial Personnel (KMPs) or employees 
of promoter group companies, to the effect 
that they cannot be appointed as IDs in the 
company, unless there has been a cooling 
off period of three years. The same restric-
tion, for the same period, is proposed to be 
extended to the relatives of such KMPs. 
There are two problems with this formula-
tion. Firstly, this restriction applies only to 
KMPs or employees of promoter group 

companies. This perpetuates the myth that 
all promoters and promoter groups ought 
to be tarred with the same brush of distrust, 
while proceeding on the assumption that 
all non-promoter companies are bathed in 
milk. Secondly, while the restriction applies 
to KMPs or employees, it is limited to the 
relatives of “such KMPs”. Presumably, rel-
atives of employees, other than KMPs, can 
get appointed without being subjected to 
the said cooling off period. 

Having established the nature of the 
baby to be born, it is now appropriate to 
look at the process of birth. The background 
to the proposal states inter alia that “con-
sidering that the primary duty of 
Independent Directors is to protect the 
interest of minority shareholders, there is 
a need for minority shareholders to have 
greater say in the appointment/ re-appoint-
ment process of IDs” (emphasis supplied). 

A plain reading of the provisions in the 
Companies Act, 2013 (the Act) and the Sebi 
Lis ting Obligations and Disclo sure (LODR) 
Regu lations, 2015 (the 
Regulations) gives the lie to 
the statement that the pri-
mary duty of IDs is to protect 
the interest of minority share-
holders. Section 166(2) and 
Articles I and II of Schedule 
IV of the Act are relevant. 

Premised on this misun-
derstanding is the new pro-
posal stating that the appoint-
ment and removal of directors should be 
subject to “dual approval”, the new element 
being approval by the majority of the minor-
ity (simple majority) shareholders. Minority 
shareholders would mean shareholders, 
other than the promoter and promoter 
group. While the proposal might be seen 
by some as laudable, at least in theory, it is 
useful to look at how this will play out in 
companies where institutional sharehold-
ers have far more shareholding than retail 
shareholders. It is the institutional share-
holders who will determine significantly 
the decisions of the majority of the minority. 
Recently published figures indicate that 
while institutional shareholding, especially 
foreign institutional investor (FII) share-
holding, has gone up in the larger compa-
nies, the percentage of retail shareholders 
has gone down. There are no prizes for 
guessing whether the small shareholder 

will have any significant voice in determin-
ing the appropriateness of a director coming 
up for appointment or re-appointment. It 
is also important to note that the large 
majority of IDs have got elected with more 
than 95 per cent of the votes being cast in 
their favour. This clearly demonstrates that 
at least until now, non-promoter sharehold-
ers have not thought it fit to vote in large 
numbers against the candidates put up by 
the management/promoter. 

If the intention is to ensure that the small 
shareholders’ voice must be directly heard 
in the boardroom, the provisions of Section 
151 of the Act, which contemplate the 
appointment of a small shareholder direc-
tor, could be made mandatory. 

The role of the midwife is important in 
the process of birth, and it is through that 
lens that we should look at the additional 
provisions relating to the role of the 
Nomination and Remuneration Committee 
(NRC). The objective seems to be to bring 
in more transparency. The Paper states that 
“while the law requires NRC to lay down 
detailed criteria of qualifications and attrib-
utes for directors, apparently there is a lack 
of transparency in the process followed by 
NRC”. 

The present legal and regul a tory provi-
sions require the NRC to identify 
the gaps in skill and experience 
that are requ i r ed to be filled in 
the Board. The  re fore, the need 
for additio nal transparency is 
not clear. What is necessary is 
for the NRCs to address, in letter 
and in spirit, what the Act and 
the Regulations mandate. 

While quite a few specific 
details have been sought to be 

provided, one major omission needs to be 
mentioned. With increasing responsibilities 
cast on the Board, it logically follows that 
Board committees will be required to do 
the deep dive into an increasing number 
of complex issues. Therefore, it is important 
that every person being considered for a 
Board appointment should be willing to 
serve on one or more Board committees. A 
survey recently brought out by Excellence 
Enablers (disclosure — I am associated with 
the survey) brings out that in the Nifty 50 
companies, 40 IDs do not serve on any 
Board committees, and 45 serve on all 
Board committees. The resultant asymme-
try of information among IDs renders the 
Board dysfunctional and suboptimal. 

The author is Chairperson, Excellence Enablers 
and Former Chairman, Sebi, UTI and IDBI  
> Tomorrow: ‘Paper’ing over the cracks — Part 2

‘Paper’ing over the cracks

It is important 
that every person 
being considered 
for a Board 
appointment 
should be willing 
to serve on one or 
more Board 
committees

M DAMODARAN

Independent directors — cats on a hot tin roof

Cutting the flab 
n Oriental Bank of Commerce (OBC)  
and United Bank of India (UBI) merged 
with Punjab National Bank. Around 
500 branches were identified as 
having overlap 

n Bank of Baroda may rationalise  
800-900 branches 

n Union Bank targeted to rationalise 
about 950 branches in the first year  
of amalgamation of Corporation Bank 
and Andhra Bank 

n Indian Bank has rationalised  
180 branches

The M&A equations       
Bank Group                  Anchor /         Business size  
                                      merged  (31.03.19) (~ in cr) 

GROUP I                                      
PNB                                    Anchor                   11,82,224 
OBC                                    Merged                    404,194 
United Bank of India       Merged                    208,106 

GROUP II                                     
Canara Bank                     Anchor                 10,43,249 
Syndicate Bank                Merged                     477,046 

GROUP III                                    
Union Bank of India        Anchor                      741,307 
Andhra Bank                   Merged                     398,511 
Corporation Bank            Merged                     319,616 

GROUP IV                                    
Indian Bank                      Anchor                     429,972 
Allahabad Bank              Merged                      377,887 

Source: Media reports 

New Delhi is 
sending 
confusing 
signals on its 
long-awaited 
cryptocurrency 
policy, which 
could leave it 
trailing way 
behind China’s 
virtual money 
plans
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*Civil Court of Greater Bombay through its order dated October 27, 2020 has stayed the 
change of registered address of Corporate Debtor to Ground Floor, Mangal Simran, Off 
Turner Road. 20th Road, Bandra West, Mumbai - 400050

Notice is hereby given that the National Company Law Tribunal has ordered the 
commencement of a corporate insolvency resolution process of the Talwalkars Healthclubs 
Limited on March 9, 2021

The creditors of Talwalkars Healthclubs Limited, are hereby called upon to submit their 
claims with proof on or before March 29, 2021 to the interim resolution professional at the 
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed 
against entry No.13 to act as authorised representative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional : Saurabh Kumar Tikmani
Date and Place : March 17, 2021, Mumbai

RELEVANT PARTICULARS
1 Name of corporate debtor Talwalkars Healthclubs Limited

2. Date of incorporation of corporate 
debtor

April 23, 2016

3. Authority under which corporate
debtor is incorporated / 
registered

RoC – Mumbai

4. Corporate Identity No. / Limited 
Liability Identification No. of
corporate debtor

U93090MH2016PLC280127

5. Address of the registered office
and principal office (if any) of
corporate debtor

801/813 Mahalaxmi Chambers, 22 Bhulabhai Desai
Road, Mumbai-400026*

6. Insolvency commencement date 
in respect of corporate debtor

March 9, 2021

7. Estimated date of closure of 
insolvency resolution process

September 5, 2021

8. Name and registration number of 
the insolvency professional acting 
as interim resolution professional

Saurabh Kumar Tikmani
IP Registration no. IBBI/IPA-001/IP-
P00559/2017-2018/10989

9. Address and e-mail of the interim
resolution professional, as 
registered with the Board

KPMG Restructuring Services LLP,
1st Floor, Lodha Excelus, Apollo Mills Compound,
N M Joshi Marg, Mahalaxmi, Mumbai – 400011,
India. saurabhtikmani@kpmg.com

10. Address and e-mail to be used for
correspondence with the interim 
resolution professional 

KPMG Restructuring Services LLP,
1st Floor, Lodha Excelus, Apollo Mills Compound,
N M Joshi Marg, Mahalaxmi, Mumbai – 400011,
India. IRPTHL@kpmg.com

11. Last date for submission of claims March 29, 2021

12. Classes of creditors, if any, under 
clause (b) of sub-section (6A)
of section 21, ascertained by the 
interim resolution professional

Not Applicable

13. Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a 
class (Three names for each class)

Not Applicable

14. (a) Relevant Forms and
(b) Details of authorized
representatives are available at: 

Web link:
https://www.ibbi.gov.in/home/downloads
Physical Address: As mentioned in Item No. 10

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TALWALKARS HEALTHCLUBS LIMITED
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